el ot SR

_interim order passed by this Hon'ble caurt. QS th& lpp17

( By Hon., Mr\, Justice UL . Sri&ﬁsiﬂ‘ﬁl'tg
Initially t+hs applicant was appoint&d &

Kha lasi in the Cantral R2 ilway in the cﬂﬁ&*r:cfioﬂ

Department on 22.10.1984. ‘F*hppears thit sone-fegort o
W8S recwived-aaainst the arplicant on the basis of which = 4

-

the Assistant Snginser, Construction issued a lettay

on 23.3.1987 stat ina that the service capgd of tha

applicant is neither printed by the Railway Administratianﬁ?-

ROr it was issued by the Railwav Administration and e

the matter was also referred +o the fingerp print m~%
@xpert who has informed tha+ the service card of +ha ;
applicant was checksd by him and it was not printad by f
the Railway Administration and on the basis of the T
report of the fingorg rrint axcer@yv ithout making any

enguiry, the applicant's ssrvices ware terminated, It ;
may be ment {onsd that earliar notices which have heen

issusd to the applicant in this behalf ware cance llad ._:f ﬁ%&
but on the 3rd notica, his services wera tebminatad. ___?fﬁiy_i%
The applicant has continued to work on the basls of tha o




2 Accordingly, +his application is allewed anﬂ

fhﬁ Order datag 18 .1.1988 t/mina-tim +hea sgwicas @E

o : applicant is ruashed. Howaver, i+ will be opan for tﬁa!i
=4 e '_ 5 ik - B : :'.
b IR respondents to hold +Hﬁ s nag! i |
A Wb e SH nquiry in ths matter assqr
the applicant with tho sams and thareaftsr passed B B
; necessary oOrder in accordance with law. lst %ha Fncuiw
| 3‘“& -
be concluded within a pariod of 3 months frﬂ +ha | _
= date of communication of this order in accordance with oo
B law, =
‘ 1 - Sis Tl —TI
i Vice-Chairman i 3
Ua =




